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The order sought to be impugned in this
applicatiah is passed by the Superintending Suryeyur,
0.C.No.41 Party (SC), Survey of India, Palghat, The
cause of action has arisen at Palghat an@ the abpliw
cant and the réspondents are at Palghat, . Therefore,
. this Tribunal has no jurisdiction to entéertain this

agpplication, The papers may be returned to the:Coun-
sel for the applicant for enabling him pfesent the
-case before the court of mmpetent jurisdiction,

2., Mr.D.lingarao, Counsel for the applicant and
Sri N, P Devaraj, Addl CGSC for the Respondents are
prasent ' : . -
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